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Crimes gain t Women and Girl 

2826. I MADAVRAO SCINDfA: 
Will the ' Min tel' of HOM AFFAIRS 

pi a ed to tate: 

(a) the comp rative figur s of crim s 
again t women and girl reported in 
different metropolises category-wise during 
19 0-8 and 1982; and 

( ) t1le step taken or Proposed to be 
taken to effectively preveD'~ these crimes? 

TH MINISTER OF STATE IN THE 
MINT TRY OF HOM AFFAIRS (SHRI 
NIHAR RA JA LASKAR, : (a) and 
(b) The State Government and Union 
Territory Admini trations are responsible 
for enforcing law relating 1:0 offences. ~o 
data in regard to the comparative figures 
of crime as a whole again't women and 
girls in different metropolises category-
wise during 1980-81 and 'f982 is com-
piled on All India basis as Law and Order 
including Crime i it Star~e subject. 

In view of frequent allegation about 
mi behaviour with women arrested or 
kept for interrogation by the Police, 
de:aiJed instruction w-ere i sued on the 
14th March 1980 to the State Govern-
ment and ' Union Territory Administra-
tion to I~ake necessary effective steps to 
prevent the police -from subjecting women 
to any indignity or misbehaviour. The 
in tructions inter alia provide ~hat except 
in unavoidable cirmu tances no women 
should be arre ted bet,ween sunset and 
sunrise. 

To combat the menace of dowry 
deatb, dd~ailed instructions were i ued 
to all State Government and Union 
Territory Administration (except Jammu 
and Kashmir and Sikkim) on the ubjec+~ 
on 13-8-1832. A copy of the in tructions 
issued is laid on the Table of the House. 
[Pl~ced in Library. See No. LT-6112/ 

83]. 

A bi11, namely, the Criminal Law 
(Amendment) Bill; 1980, was introduced 
in the 10k Sabha on l~h August, 1980; 
\Vb ich ought to inake the law relating 
to rape mor tringetit. The Bill wa 
refe ed to the Joint Committee or the 

both the House of Parliament in Dec 
ber, 1980. The Joint Committee ha 
sinCe pre ented it re r~ to Parliament 
which i under activ ' con ideration of the 
Government. 

~alc of Military rllm in markd in dar 
azar, Delhi cantt. 

2827. DR. A. U. AZMI: Will tho· 
Mini ter of HOME AFFAIR be plea'-"ed 
to tate: 

(a) whether it is a fact that some hop-
keepers were arrested by the rime Bra ~ 
ch of Delhi Police in adar Bazar, Delhi 
CantL r cently for reportedly purcha ing 
military rum and eUing in blackmarket; 

(b) jf 0 , the detail, of the per on 
PIO ecuted and the details of their modu. 
operandi togeth r with the ection of the 
Act under which they have been pro ecu-
ted as a1 0 the pre ent po ition of die · 
cases; 

(c) w:hether such arrest were made in 
Delhi Cantonment in the past al 0; 

(d) if so, what are their detail, to .. · 
gether with present position thereof; and · 

(e) step taken to check the mi use of" 
th facility given to military per onne1? 

THE MI ISTER OF STATE IN THE " 
MINISTRY OF HOME AFFAIRS (SHRI ' 
P. VENKATASUll-BAIAH): (a) and -' 
(b) . One, Shri Mahavir Pra ad, a shop-
keeper of S dar Bazar, Delhi Cantt. w 
arrested for eUing XXX Rum, meant f.or · 
military personnel for Rs. 501.. per bOt-
tle. 10 Bottle of XXX Rum were recov r-
ed from hi hop. A ca e b 's been re-
gi tered ul 6111114 Excise Act at tbe ' 
Police Station Delhi Cantt. and i pending~ 
inve tigation. 

(c) and (d). In July, 1982 on M~. 

Inder Kaur wife of a retired Laskar of 
the Indian Air orce wa arrested uls 
6111' 14 Exci e Act for being in po ses-
sion of 24 bottl of rum meant for def-
ence service. The investigation of the-
ca e ha been completed and chaUan put' 
in the court. The cas i pending tri I ; 

(e) The local police i keeping vigil • .: 




